| TEM NO. 106 COURT NO. 9 SECTI ON XV

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQO(s). 658 OF 2002

Hal di a Refinery Canteen Enpl oyees Union & Os.
Appel lant (s)

VERSUS

Ms. Indian G| Corporation Ltd. & O's.
Respondent ( s)

(Wth appln(s) for transposition of parties and with office report)

Date: 01/03/2005 This Appeal was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE ASHOK BHAN
HON BLE MR, JUSTI CE A K. MATHUR
For Appellant(s) M. Manoj Swarup, Adv.

Ms. M nakshi Vij, Adv.

For Respondent(s) M. A. Mariarputham Adv.
Ms. Aruna Mat hur, Adv. for
Ms. Arputham Aruna & Co.

Ms. K. Sarada Devi, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER

M. Manoj Swar up, Adv. appeari ng for t he appel I ant s

adj our nnent stating t hat M. Jitendra Shar ma, Sr. Adv. who is
g

counsel in the case, has been hospitalised to undergo an operation.

Adj ourned by three weeks, as prayed.
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